
FIR NO. 366/21
State V.  Suraj
PS – SB Dairy

16.07.2021
Ld. PO is on leave.

Present: Ld. APP for the State.

Bail bonds verification report received. Same is accepted.

Ahlmad is directed to prepare the release warrants immediately.

  
  LMM (N) / ROHINI COURTS

                 NEW DELHI/ 16.07.2021



FIR No. 81/21
PS: SB Dairy
State v. Rahul Jatain
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for State. 

Sh. Ashok Chhikara, Ld. Counsel for the applicant/ accused 
(VC).

The application for grant of bail has been moved on behalf of

applicant/ accused.

Reply has been filed.

I have heard the arguments and perused the reply.

In this case, applicant/ accused is in JC since dated 28.02.2021.

Charge-sheet has already been filed.   The applicant has already released on

interim bail  and his conducted has been well during the said period. Recovery

has already been effected from applicant.  In writ petition civil no. 749/18 the

following directions  have been passed by Hon'ble  Supreme Court  i.e.  “The

application of the principle “bail and  not jail” should be particularly applied

by  the  Trial  Courts.  There  is  no  difficulty  in  applying  this  principle  or  in

identifying petty cases. Similarly, where the accused is a poor person, the Trial

Court should look in to the question of grant of bail in a sympathetic and a

compassionate manner and may even consider either releasing the accused on

a personal bond or on a bond of a limited amount which is easily affordable by

the accused”

 Hence,  no  purpose  will  be  served  by  keeping  the  aforesaid

applicant/  accused  in  jail.  Accordingly,  on  the  grounds  of  parity,  bail

application is allowed subject to the following conditions: 

1. The applicant/ accused shall furnish bail bonds and surety bonds

in a sum of Rs.30,000/- with one surety of like amount; &

2. The applicant / accused will not jump the bail and will appear in

the court regularly.

The application stands allowed accordingly.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

 LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 418/21
PS: Bawana
State v. Deepak
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for State. 

Sh. Neeraj Dahiya, Ld. Counsel for the applicant/ accused 
(VC).

This is a bail application moved on behalf of accused/ applicant.

It  is  submitted in  the  application  that  applicant  is  in  JC since

29.06.2021. He is an innocent person. His name is not in the FIR and there is

no previous involvement. Allegations in the FIR are totally false and frivolous.

He is sole bread earner of his family. It is, therefore, argued that bail may be

granted to applicant/ accused.

Reply filed by the IO.

Arguments heard. Record perused.

Considering  that  an  FIR  has  been  lodged  by  name  against

accused  Sahan  Akhtar  @  Nasim  and  there  is  no  previous  criminal  record

against the applicant/ accused. 

 Hence,  no  purpose  will  be  served  by  keeping  the  aforesaid

applicant/ accused in jail. Accordingly, bail application is allowed subject to the

following conditions: 

1. The applicant/ accused shall furnish bail bonds and surety bonds

in a sum of Rs.20,000/- with one surety of like amount; &

2. The applicant / accused will not jump the bail and will appear in

the court regularly.

The application stands allowed accordingly.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

 LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 467/21
PS: Bawana
State v. Inderpal
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for State. 

Sh. B. K. Singh, Ld. Counsel for the applicant/ accused 
(VC).

This is a bail application moved on behalf of accused/ applicant.

It  is  submitted in  the  application  that  applicant  is  in  JC since

09.07.2021. He is an innocent person. He is aged about 26 years and is sole

bread earner of his family. It is, therefore, argued that bail may be granted to

applicant/ accused.

Reply filed by the IO.

Arguments heard. Record perused.

In this case, as per reply of IO, the allegations against the accused

/ applicant are serious in nature and FIR has lodged against him for offences u/s

420/34 IPC.

Considering  the  gravity  of  allegations  and  early  stage  of

investigation  and  the  fact  that  bail  application  of  co-accused  Deepak  has

already been dismissed vide order dated 14.07.2021, I am not inclined to grant

bail to accused at this stage. Accordingly, application is dismissed.  

Dasti copy of order be given. 

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

 LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 545/2020
PS Bawana
State vs Ashish @ Aashu
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for the State.

Sh. B. S. Solanki, Ld. Counsel for applicant/ accused (VC).

The application for grant of bail has been moved on behalf of
applicant/ accused.

Reply has been filed. 

I have heard the arguments and perused the reply.

Perusal  of  record  shows  that  bail  application  of  applicant/

accused  has  already  been  granted  vide  order  dated  01.07.2021.  Hence,  the

present application stands disposed off accordingly.

Dasti copy of this order and order dated 01.07.2021 be sent to the

Ld. Counsel for applicant/ accused.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider.

  LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 4999/20
PS Bawana
State vs Sujo @ Budho
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for the State.

Mr. Baljeet Singh, Ld. LAC for applicant/ accused (VC).

The application for grant of bail has been moved on behalf of
applicant/ accused.

Reply  has  been  filed.  As  per  reply  of  IO,  bail  application  of

applicant/ accused has already been granted vide order dated 15.10.2020 and

vide  order  dated  04.05.2021,  application  of  personal  bonds  for  release  the

applicant/accused was already allowed.

I have heard the arguments and perused the reply.

In view of abovesaid, the present application stands disposed off

as the bail application was already decided vide order dated 15.10.2020 and

application of personal bonds for release the accused was allowed. Hence, the

present application stands disposed off accordingly.

Dasti  copy  of  this  order  and  order  dated  15.10.2020  and

04.05.2021 be sent to the Ld. Counsel for applicant/ accused.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

  LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 309/21
PS Bawana
State vs  Shiv Kumar @ Bihari
16.07.2021

Ld. PO is on leave.

Present: Ld. APP for the State.
Mr. Raj Kumar, Ld. Counsel for applicant/ accused (VC).

The application for grant of bail has been moved on behalf of
applicant/ accused.

Reply has been filed.

I have heard the arguments and perused the reply.

In  this  case,  applicant/  accused  is  in  JC  since  arrest  dated

28.05.2021. Recovery has already been effected and co-accused persons have

already  been  granted  bail.  In  writ  petition  civil  no.  749/18  the  following

directions have been passed by Hon'ble Supreme Court i.e. “The application of

the principle “bail and  not jail” should be particularly applied by the Trial

Courts. There is no difficulty in applying this principle or in identifying petty

cases. Similarly, where the accused is a poor person, the Trial Court should

look in to the question of grant of bail in a sympathetic and a compassionate

manner and may even consider either releasing the  accused on a personal

bond  or  on  a  bond  of  a  limited  amount  which  is  easily  affordable  by  the

accused”

 Hence,  no  purpose  will  be  served  by  keeping  the  aforesaid

applicant/  accused  in  jail.  Accordingly,  on  the  grounds  of  parity,  bail

application is allowed subject to the following conditions: 

1. The applicant/ accused shall furnish bail bonds and surety bonds

in a sum of Rs.20,000/- with one surety of like amount; &

2. The applicant / accused will not jump the bail and will appear in

the court regularly.

The application stands allowed accordingly.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

  LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 02/21
PS Bawana
State vs Vishal @ Shankar
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for the State.

Mr. Baljeet Singh, Ld. LAC for applicant/ accused (VC).

The application for grant of bail has been moved on behalf of
applicant/ accused.

Reply has been filed.

I have heard the arguments and perused the reply.

In  this  case,  applicant/  accused  is  in  JC  since  12.01.2021.

Recovery has already been effected. There is no previous involvement found

qua him.  In writ petition civil no. 749/18 the following directions have been

passed by Hon'ble Supreme Court i.e. “The application of the principle “bail

and  not jail” should be particularly applied by the Trial Courts. There is no

difficulty  in  applying  this  principle  or  in  identifying  petty  cases.  Similarly,

where the  accused is  a  poor person,  the  Trial  Court  should look in  to  the

question of grant of bail in a sympathetic and a compassionate manner and

may even consider either releasing the accused on a personal bond or on a

bond of a limited amount which is easily affordable by the accused”

 Hence,  no  purpose  will  be  served  by  keeping  the  aforesaid

applicant/ accused in jail. Accordingly, bail application is allowed subject to the

following conditions: 

1. The applicant/ accused shall furnish bail bonds and surety bonds

in a sum of Rs.10,000/- with one surety of like amount; &

2. The applicant / accused will not jump the bail and will appear in

the court regularly.

The application stands allowed accordingly.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

  LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021



FIR No. 318/19
PS Bawana
State vs Jal Karan @ Sonu Kaira
16.07.2021

Ld. PO is on leave.
Present: Ld. APP for the State.

Mr. Baljeet Singh, Ld. LAC for applicant/ accused (VC).

The application for grant of bail has been moved on behalf of
applicant/ accused.

Reply has been filed.

I have heard the arguments and perused the reply.

In this case, charge-sheet has already been filed and recovery has

already been effected. In writ petition civil no. 749/18 the following directions

have  been  passed  by  Hon'ble  Supreme  Court  i.e.  “The  application  of  the

principle  “bail  and   not  jail”  should  be  particularly  applied  by  the  Trial

Courts. There is no difficulty in applying this principle or in identifying petty

cases. Similarly, where the accused is a poor person, the Trial Court should

look in to the question of grant of bail in a sympathetic and a compassionate

manner and may even consider either releasing the  accused on a personal

bond  or  on  a  bond  of  a  limited  amount  which  is  easily  affordable  by  the

accused”

 Hence,  no  purpose  will  be  served  by  keeping  the  aforesaid

applicant/ accused in jail. Accordingly, bail application is allowed subject to the

following conditions: 

1. The applicant/ accused shall furnish bail bonds and surety bonds

in a sum of Rs.15,000/- with one surety of like amount; &

2. The applicant / accused will not jump the bail and will appear in

the court regularly.

The application stands allowed accordingly.

Copy  of  this  order  be  sent  to  Jail  Superintendent  concerned

through dispatch rider. 

  LMM (N) / ROHINI COURTS
                 NEW DELHI/ 16.07.2021


